
IN THE CENTRAL ZDNISTR yE TRI3UNALJ 
CUTTACIK iNCH; CUTTACK. 

ORIGINAL APpLICtTION NO 4680 E 1995 

Cuttack this the 	Cfff day of February, 1995 

TRI3IKRAM SATPATHY 	 ... 	 APPLICANT 

VRS. 

UNION OF INDIA & OTHERS 	... 	 RESPONDENTS 

(FOR INSTRUCTINS) 

Whether it ie referrd to the reorters or not? N.. 
whet he r it oe ci rcul ate d to all the ae nche S of the N.. 
Central Administrative Tribunal Or not? 

-i '4 
(H. RAJEN RA PR _AS)) 

EM3ER(?L 	STRATIVE) 
FEA 9 



CENTRAL ADMINISTRAITIVE TRI BUN AL 
CUTTACK BENCH: CUTTACK 

ORIGIcAI4 APPLICATION NO; 468 OF 1995 

Cuttack this the 
	

iday of February, 1996 

CO R A Ms 

THE HONOURABL1E MR. H. RAJENDRA PR,EI3ER(ADIVN.) 

TRI 3IKRAM SATPATHY, 
aged aoout 49 years, 
t/po. Kubedega,vja. l3heden, 

Dist. Bargarh 
at present working as Postman Stamp Vendor, 
Jharsuguda Head Post Office, 
At/p cVflist. Jharsuguda. 	 ... 	... 	ppl Ic ant 

By the Applicant 	: M/s. A. Deo, 3..Tripathy,p.pai-ida 
M. P. J. Ray, R. Rath, zAd vocate s. 

ye rsus 

Union of India represented by the 
Secretary, Department of Posts, 
Dak Bhavan, New Delhi. 

ChIef Postmaster General Orissa Circle, 
At/Po. 3hUbaar,Djst.urja 

Senior Superintendent of Post Offices, 
Samoalpur DiviSion, At/POlOist. Santalpur. 

Sub-DIvIsial Inspector of Posts, 
Jharsuguda Sub Division, 
At/p 0/Dist .Jha rsuguda. 

POstnaster,Jharsuguda Head Post Office, 
At/PO/DjSt. Jhar suguda. 

POsteaste r Gene ral, Samoalpur, 
District-Saebalpur. 	 ... 	... 	Rpcndents 

By the Respondents : Mr. Ashok Mishra,nior Standing Counsel 
(Central). 
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0 RD ER 

MR. H. RMENDRA PRASAD, I'Et3ER (tNISTRATIVE ); 

The applicant, Shri Tribikrara Satpathy, was 

selected and appointed L.R. Postman in Jharsuguda Head 

Post Office in 1991. He reprented to the Senior 

Superintendent of Post Offices, Saritalpur, for a 

posting which carried lighter duties in vie' of his 

indifferent health and also sought a mutual transfer 

ith another official of Jharsuguda Head Post Office 

under RU1e_38 of P & T Manual, Vol. IV. Both the 

requests were accepted. He was gin a transfer applied 

for by him and the Postmaster, Jharsuguda, deployed him 

as Departrrental Stamp Vendor. The applicant has ncw been 

transferred out of Jharsuguda Post Office and posted to 

the Juris'dicticn of Inspector of Post Offices, Jharsuguda 

SUb-djvjsjo. 

2. 	The applicant prays for the quashing of Annexure-6 

issued by the Postmaster, Jharsuguda, relieving him of 

duties in the Head Post Office and directing him to 

report for duty in Jharsuguda Sub_.division, 
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3. 	The Respondents in their counter affidavit 

state that One Muralidhar Pradhan was appointed as 

Gr. 'D' official in Jharsuguda Head Post Office under 

the quota earmarked for physically-handicapped pe rs ai s. 

pradhan is stated to be a Plio patient and is unaDle 

to move an out at all without the help of crutches. He 

as, there fore, posted as Stamp Vend or in Jharsuguda 

uead Office. This posting naturally resulted in the 

excess holding of cne poEtoian in the establishrrnt of 

the said head Post Office, since the applicant 	is 

actually a postman, but nerely working against a Stan-p 

Vendor's Post. The Respondents say that, under the 

circumstances, became necessary to shift one Postman 

from Jharsuguda Head Post Office in order to neutralise 

the excess holding. Since no other official was Willing 

for a transfer from the Head Post Office, and as the 

applicant happ end to be the juniormost among Postmen of 

Head Office, he had to be ordered to be posted out and 

relieved from the head Office. It is also mentioned that, 

prior to implerrentatjcn of recorntendatjcn of IV Pay 

Comrnissic*, the position of D.S.V. and Postman was dn t ar anj 

- 
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the sare cadre and it was, therefore, possible to 

interchange them. But with the adction of revised cadres 

and pay scales in accordance with the recolrnendatiais 

of the IVth Pay Commission, the posts of Departmental 

Staffp Vendors are in Gr, 'D' whereas Postmen are in 

Gr. 'C'. Even from this angle, the applicn, a postman 

cannot any lciger ccxitinue in the Post of a S.V. which 

is a lcier cadre. 

4. 	The facts of the CaSe are clear. The initial 

permissicr given to the applicant, a POstman, to work 

against a departnentaj. Stamp Vendor' s Post Was itself 

incorrect. Itwcld be more objecticab1 n; to alla, 

him to Cctinue to occupy a lG.er  post. It is expected in any cas& 

that the applicant has by now recouped his health and 

has overcorre the prcblern of anaemia in the course of 

these past few years during which he has been performing 

lighter duties of his choice. Furthermore, it is also 

revealed that the perscn who is now posted to work as 

Stamp Vendor, is a Victim of Polio and is unaule to move 

-1 .J4' 
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except on crutches. Such being the situaticn, the 

request of the applicant cannot be acceded to in any 

VieW of the tratter, 

5. 	 'the application, is therefore disalled. 

He will carryout the orders issued by his authorit1eis 

-1 
H. RAJEN RA PRAS ) 

MEMdER(zD ITRATIvE) 
Cjq FEfÔ96 

KNMoha 


